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CENTRAL EXCISE AND
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201307

Name and Address of
Respondent

2 VINAY KUMAR PROPRIETER
C/O ANUSHEA INDUSTRIES, C-107,
SEC W10, NOIDA
Jp
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INTHE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
- TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. I
ST/MISC/70238/2016
APPEAL No.ST/54148/2015-CU[DB]

(Arising out of Order-in-Appeal No. NOI/SVTAXXOGO,’APPL-I/26X2015-16
dated 27/04/2015 passed by Commissioner of Central Excise & Customs
(Appeals), Meerut)

For approval and signature:

Hon’ble Mr. Anil Choudhary, Member (Judicial)
and
f:'._fi-l'on’ble Mr. Anil G. Shakkarwar, Member (Technical}

1. | Whether Press Reporter may be allowed to see | No

H

I

j , |
| the Order for publication as per Rule 27 of the | (
|

| cestat (Procedure) Rules, 19827

e L ‘__.‘__\.._.‘_..—m_.._,..‘_q._m._w—.‘_«_,. —————

12 [Whether it would Be Teleascq under Rule 27 of
i' ijthe CESTAT  (Procedure) Rules, 1982 for]/
|

J publication in any authoritative report or not?
g

N b o N

: 3. ; Whether their Lordships wish to see the fair copy/'

;' of the order? ;
e |

4. Whether order is to be circulated to the | Yes

]

' Department Authorities? JI
Commissioner of Customs, C.E. & 8.T., Noida Appellant
Vs,

§/s Vinay Kumay, Proprieter Respondent
Anbearange:

Shri Rajeey Ranjan, Joint Comimissioner (AR), for Appellant
Nope, for Respondent

CORAM:
Hon’ble Mr. Anil Choudhary, Member (Judicial)
Hon'ble Mr, Anil G. Shakkarwar, Member {Yechnical)

Date of Hearing : 24/10/2016
Date of Decision 24/10/2016
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FINAL ORDERN

Per: Anil Choudhary

Appeal is disposed of as withdrawn, as 1cq,%cstcaﬂ v%i
\\!‘th'“‘ﬂr

aiscellaneous-Application No ST/MISC/70238/ 201 dvaﬂ'}’%@;gu
?‘A_?_' £

entering into merits of the case.
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o (Dictated in Court]

(ANILG SHAKKARWA"{) | (ANIL CHOUD;« ARYY
MEMBER (TECHNICAL) MEMBER (JUDECIALY .
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